
 

SHRI D. P. KARMARKAR: I think, Sir, it 
is dangerous logic to argue like that, and mis-
applied to this case. Obviously, this is in the 
national interest, and I am auite sure that on 
reconsideration he will agree with this. I am 
grateful to the hon. Members ior readily 
accepting this. 

MR. DEPUTY CHAIRMAN- The question  
is: 

''That the Bill further to amend the 
Indian Patents and Designs Act, 1911, as 
passed by the House of the People, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We now take 
up clause by clause consideration of the Bill. 

Clause 2 was added to the Bill. Clause  1, the  
Title  and  the Enacting Formula were added 
to the Bill. 

SHRI D. P. KARMARKAR: Sir. I beg to 
move: 

"That the Bill be passed." 

MAJ.-GENERAL S. S. SOKHEY 
(Nominated): Sir, I am not standing 
to oppose the Bill. I would like an op 
portunity to draw the attention of the 
House and the Government to the 
fact........  

MR. DEPUTY CHAIRMAN: Another Bill 
is already introduced. You will have ample 
opportunities to talk on that Bill. 

MAJ.-GENERAL      S.      S.    SOKHEY: 
I will talk on the wider basis.   I want 
to suggest to the Government to apply 
their mind seriously to the fact that we 
have no patent law at all ..................  

MR. DEPUTY CHAIRMAN: It would be 
relevant when the other Bill is taken up. 

MR. DEPUTY CHAIRMAN: The question  
is: 

"That the Bill be passed." The 
motion was adopted. 

THE  CHILDREN  BILL,,   1933 THE 
MINISTER   FOR   EDUCATION AND    
NATURAL    RESOURCES      AND-
SCIENTIFIC    RESEARCH    (MAULANA 
ABUL KALAM AZAD): 

 
SHRI V. K. DHAGE (Hyderabad):. Sir, 

may I raise a point of order? 

MR. DEPUTY CHAIRMAN: No. That 
stage is gone. You may speak for the 
rejection of the Bill. 

SHRI C. G. K. REDDY (Mysore): Sir, he 
thinks that there is a point of order. The Bill 
has been introduced. Its further consideration 
can be objected to. 

SHRI V. K. DHAGE: Sir, this is a very 
important point. 

MR. DEPUTY CHAIRMAN: What is 
that? 

SHRI V. K. DHAGE: Sir, the Bill has been 
moved for consideration. I wanted to say 
something with regard to the question whether 
it can be taken into consideration or not. Sir, 
in the Statement of Objects and Reasons it. 
has been stated that an Expert Committee that 
was appointed has gone into this question and 
that Expert Committee has made certain 
recommendations in its report. Now, Sir,, we 
haven't got that report at our dis-posal. That 
report forms the basis of this Bill and that 
basis of the Bill has not been given to us for 
consideration. I, therefore, feel, Sir, that 
unless that report, which is the basis of this-
Bill, is placed before us, it will be difficult for 
us to proceed with the Bill. 
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MR. DEPUTY CHAIRMAN: It is not a 

point ol order, Mr. Dhage. You can move for 
the rejection of the Bill. That is a different 
thing. 

SHRI H. N. KUNZRU (Uttar Pradesh): Sir, 
I do not know whether what has been stated 
by Mr. Dhage is factually correct or not, but 
if it is, I think we can certainly object to any 
further proceedings being taken in connection 
with the Bill. 

MR. DEPUTY CHAIRMAN: The Bill .has 
been before the House for a long time. The 
hon. Members could have got the information 
from the Ministry ot Education. 

SHRI H. N. KUNZRU: That is not •our 
responsibility. It is the responsibility of the 
Government to send the thing. That 
responsibility cannot be cast on us. The 
Government cannot say "You could have got 
this information from us whenever you 
wanted". It is their business to see that the 
information is sent to the House. 

MR. DEPUTY CHAIRMAN: Anyway, 
that cannot be a point of order. 

SHRI RAJENDRA PRATAP SINHA 
(Bihar): I want to say for your information, 
Sir, that I made enquiries from the Ministry 
and I was told that we could not have that 
report because •that was a confidential and 
private report. 

MR. DEPUTY CHAIRMAN: I have 
already given my ruling that that is not a 
point of order. Let the hon. Minister proceed. 

MAULANA ABUL KALAM AZAD: 
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Sir, may I say a word? 

MR. DEPUTY CHAIRMAN: Please don't 
disturb him. 

SHRI V. K. DHAGE: He has yielded. 

MR. DEPUTY CHAIRMAN: Let there be 
no interruption in the middle of the speech. 

SHRI V. K. DHAGE: I have got the right to 
know as to what that report is and as to 
whether that report will be placed on the 
Table of the House. Why has that report not 
been placed on the Table of the House when 
that report had1 been submitted three years 
ago? 

MR. DEPUTY CHAIRMAN: You can 
raise your objection in your speech. 

SHRI RAJAGOPAL NAIDU (Madras): Sir, 
it is not a question of objection. It is a 
question of our effectively taking part in this 
debate. The Chair should help this House in 
seeing that the document is available. 
Otherwise how can we take part in the debate 
without knowing what it is? 

SHRI C. G. K. REDDY: How can we 
discuss the Bill, Sir? If it was a secret 
document, he should not have mentioned it in 
the Statement of Objects and Reasons. How 
do we know that the Bill has been drafted 
entirely according to the recommendations of 
that Committee unless we have that report? 

SHRI RAMA RAO (Andhra): Tne Bill that 
has been brought before this House is 
sufficiently self-explanatory. In fact there is 
no sense in saying that the report is not here. 

SHRI V. K. DHAGE: Would you remove 
the words "Expert Committee" from the 
Statement of Objects and Reasons on the 
basis of what you have said now? 

MR. DEPUTY CHAIRMAN: Mr. Dhage, 
order, order. The hon. Minister may proceed. 

SHRI H. N. KUNZRU: Sir, it is well 
understood; Maulana Saheb may be perfectly 
correct. I am not against, the Bill. But you 
will allow us to raise this point again and it 
will be raised, Sir, if you do not allow us to 
raise it now, we shall raise it on. Monday. It is 
an important point, and I am sorry to say that 
you are attaching no importance to it. It 
concerns; the rights and privileges of the 
Members of this House. I do not want to. 
prevent Maulana Saheb from moving. the Bill, 
but I take strong exception: to the Maulana 
Saheb's remark that the Government is not 
bound to place the report on the Table. After 
having, referred to it in the Statement of 
Objects and Reasons, they are bound and in 
duty bound to supply the information before 
asking us to consider this Bill. 

SHRI AKHTAR HUSAIN (Uttar Pradesh): 
May I know under which rule of the Rules of 
Procedure of the Council of States my hon. 
friend is claiming this as of right? 

SHRI H. N. KUNZRU: My hon. friend has 
been here long enough to-understand what is 
meant by the words 'rights and privileges of 
this House'. 

(Shri Akhtar Husain rose.) 

MR. DEPUTY CHAIRMAN: Order, order. 
Dr. Kunzru has not resumed his seat. Two 
hon. Members cannot speak at the same time. 

SHRI H. N. KUNZRU: Sir, it is not merely 
a question of rule. And perhaps there is rule 
211. But it is a question of the rights and 
privileges of the Members which are not 
defined in any rule. My hon. friend must have 
read the Constitution of India, and1 he must 
have known, before he rose to make his 
objection, that it provides that the rights and 
privileges of 
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the Members of the Indian Parliament will be 
the same as those of the British Parliament 

MR. DEPUTY CHAIRMAN: I am afraid  
rule 211  does  not apply. 

SHRI H. N. KUNZRU: Rule 211 may or 
may not apply. But there is the Constitution 
of India and there is the unwritten law 
relating to the duty of the  Government. 

MR. DEPUTY CHAIRMAN: What is the 
provision of the Constitution under which we 
can compel the Minister in charge to place 
the report on the Table of the House? 

SHRI H. N. KUNZRU: We have every 
moral right to see that report. 

MR. DEPUTY CHAIRMAN: I fully 
concede that point. But what is the provision 
of the Constitution? 

SHRI H. N. KUNZRU: If I may say so, 
instead of casting your moral weight on the 
side of the Government, if you were to cast it 
on our side, I am sure that Maulana Saheb 
would then yield and the report would be 
placed immediately On the Table of the 
House. 

MR. DEPUTY CHAIRMAN: Under what 
provision? May I know from tlie hon. 
Minister whether he can place the report on 
the Table of the House? 

MAULANA ABUL KALAM AZAD: 

 
SHRI C. G. K. REDDY: I would explain 

that point if the hon. Minister would listen to 
me for a few minutes without getting 
impatient. Sir, you have asked: under what 
provision of the Constitution this can be 
done?   Sir, 

so far as the Council is concerned, the 
general procedure is to follow the House of 
Commons procedure where our rules are 
silent. Now, Sir, can the hon. Minister quote 
even one instance where in the Statement of 
Objects and Reasons it has been mentioned 
that the Bill has been drafted on the basis of a 
Committee's report and they have not placed 
that report before the House' Such a thing 
cannot happen. No Minister could survive in 
the House of Commons if he did so. Sir, we 
are following the procedure of the House of 
Commons. Where our rules are silent, we 
must go to the conventions of the House of 
Commons. Is there a single instance where a 
Bill has been introduced or placed for 
consideration on the basis of a report which 
has not been placed before the House? 

SHRI V. K. DHAGE: I may also say. Sir, 
that a similar question arose in the other 
House with regard, I think, to the Banking 
Companies Bill that was before the House, 
and the Speaker held that unless and until that 
Expert Committee Report or even the letters 
which the hon. Deputy Minister exchanged 
with the Chief Justice of Hyderabad were 
placed before the House, the Bill could not be 
proceeded with. An objection was taken and 
the Bill was not proceeded with till those 
papers were given to the Members. 

MR- DEPUTY CHAIRMAN: Let us not 
talk under supposition. You show me a 
ruling. 

SHRI KISHEN CHAND: (Hyderabad): 

 
(unparliamentary) f 1 

SHRI H. P. SAKSENA    (Uttar Pradesh) : 
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Mn. DEPUTY CHAIRMAN: Please speak 

in English.    I cannot follow. 

SHRI C. G. K. REDDY: He said that it 
would be put in the lap of the Members 

SHRI KISHEN CHAND: The hon. Minister 
said: "The report will be placed in your lap 
"God men rakhi jaigee  

  That, in 
my opinion, is unparliamentary. 
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(Interruptions.) 

MR. DEPUTY CHAIRMAN: It is not a 
Parliamentary Committee or a Committee of 
the House. The Government may print it for 
distribution and sale. I think there is no rule 
by which I can compel the Government to 
place it before the House. 

SHRI H. N. KUNZRU: You may not 
be able to compel the Government to 
do so, but...........  

MR. DEPUTY CHAIRMAN: The hon. 
Minister has promised that it will be supplied 
to Members. 

SHRI H. N. KUNZRU: May I respectfully 
submit that you can tell the Government that 
in future, such documents should be supplied 
to the House before any question relating to 
them is discussed? That is the real point at 
issue. 

 

"The present Bill is based generally on 
the recommendations oi the Expert 
Committee." 



2879 Children [ COUNCIL ] Bill, 1953 2880  

MR. DEPUTY CHAIRMAN: It will be 
helpful to Members, I agree, but it cannot be 
a point of order. I cannot compel the 
Government. I can only say that it will be 
helpful to Members. 

SHRI H. N. KUNZRU: Before now 
discussions have been stopped on this very 
ground.    It is for you to decide. 

MR. DEPUTY CHAIRMAN: So far as I 
know, there have been no precedents. 

SHRI V. K. DHAGE: I quoted a precedent 
only a week old in the House of the People. 

MR. DEPUTY CHAIRMAN: You give me 
the ruling in any House of Parliament. 

SHRI S. BANERJEE (West Bengal): You 
create a precedent. 

MR. DEPUTY CHAIRMAN: I do not 
want to. 

SHRI RAMA RAO: If there is to be any 
ruling, it must be in favour of the Bill being 
considered. 

SHRI S. N. MAZUMDAR (West Bengal): 
We are not expressing ourselves against the 
Bill. 

MR. DEPUTY CHAIRMAN: So far as the 
point of order is concerned, I have held that 
there is no point of order, the hon. Minister 
may continue. 

SHRI B. M. GUPTE: May I point 
out........ 

MR. DEPUTY CHAIRMAN: It is not 
necessary, Mr. Gupte. 

MAULANA ABUL KALAM AZAD: 

 

 



2881 Children [ 19 DEC. 1953 ] Bill, 1953 2882: 

 

*



2883 Children [ COUNCIL ] Biit, 1953 2884 

 



2885 Children [ 19 DEC. 1953 ] Bill, 1953 2886 

 



2887 Children [ COUNCIL ] Bill, 1953 2888 

 



2889 Children [ 19 DEC. 1953 ] Bill, 1953 2890 

 



2891 Children [ COUNCIL ] Biit, 1953 2892 

[Mr. Deputy Chairman.] consisting of the    
following'   members : — 

Shrimati Rukmini Arundale, 
Dr. Shrimati Seeta Parmanand, 
Shrimati Violet Alva, 
Kunwarani Vijaya Raje, 
Shri Onkar Nath, 
Shri Lavji Lakhamshi, 
Shri J. N. Kaushal, 
Shri T.  R.  Deogirikar, 
Shri Rahmath-Ullah, 
Moulana M. Faruqi, 
Shri   Indra  Vidyavachaspati, 
Shri  S.  D.   Misra, 
Dr.  K.  L.  Shrimali, 
Shri Kishori Ram, 
Shri H. C. Mathur, 
Shri Kishen Chand, 
Shri S. N. Mazumdar, 
Shri Abdul Razak, 
Shri  Amolakh  Chand, 
Shri K. D. Malaviya, and 
The Mover." 

SHRI V. K. DHAGE: Sir, in view of the 
discussion that has taken place here on the 
point that I had raised, it is felt that without 
the report of the Committee being placed 
before us and without it being in our hands, it 
will not be possible for us to effectively 
participate in the debate upon this Bill. 
Therefore, on our side, we shall not be able to 
take part in the discussion at all without the 
report being placed in our hands. 

SHRI C. G. K. REDDY: Sir, I should like 
to associate myself with Mr. Dhage's remarks 
and' say that it should not be mistaken that so 
far as we are concerned, we are opposed to 
this Bill. In fact, we wish that it could have 
been possible for us to enact it in all the 
States together. We should not, therefore,  be 
mistaken  and our non- 

participation does not mean that w» have 
nothing to say about it; certainly we have not 
anything to say against it. Therefore, I 
endorse fully all the remarks of my hon. 
friend Shri Dhage. I very much deprecate the 
attitude that has been taken up by the 
Government,, because I can recall no instance 
where the report has been first denied to us. 
From the Ministry it was stated that, it is 
confidential. We are not aware-whether 
suddenly the confidential aspect of it has been 
lifted since the point was raised. With the best 
of efforts we tried to get the report. Tt. was 
refused to us. And I do not know how the 
hon. Minister can think that he can introduce 
a motion for reference to a Select Committee 
without our being able to know what the 
recommendations of the previous Committee 
were on which the Bill is based. For aught we 
know, the recommendations of that Com-
mittee may have gone beyond or may have 
fallen far short of the measure that he is now 
adopting through.-this Bill. Therefore, we 
have to register this protest and' we hope that 
in future at least, the Government wilt not 
think of bringing forward a Bill which, 
according to their own Statement of Objects 
and Reasons, is based on the report of a 
Committee which was appointed by them, 
without that report being circulated for the 
benefit of the Members. 

SHRI  S.  N.     MAZUMDAR:     While 
associating myself with the    remarks made 
just now    by Shri Dhage    and Shri Reddy, I 
would also like to make it  clear that my  non-
participation  in the discussion's at this stage 
does not mean that we are opposed to this Bill 
On the other hand', I do feel that   the-Bill is a 
very important one and the subject of  the  
treatment  of  children', that is involved here is   
a   very   important one and demands serious 
consideration.   But for that it is absolute ly 
necessary that the report    of    the-Expert 
Committee  should be with  u* and only after 
going through the   report of that Committee 
shall   we   be able to make some contribution 
to this-debata 
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That is why, Sir, as a mark of protest  
against  this  attitude  of  Govern ment I  am 
not participating in    the discussions at this 
stage. 

SYED MAZHAR IMAM: Sir, I think this is 
a protest against the decision of the 
Chairman. 

Mp. DEPUTY CHAIRMAN: They are 
free to do as they like. I cannot compel  
them. 

MAULANA ABUL    KALAM     AZAD: 

 
/MR. DEPUTY CHAIRMAN: I can-jhot 

compel them to participate in the /debate. 

SHRI RAJAGOPAL NAIDU: Mr. Deputy 
Chairman, Sir, I also join along with other 
Members of the House in lodging a protest 
against the Government not taking into 
confidence all the Members of the House and 
not supplying the documents. I am not here 
questioning the ruling of the hon. Deputy 
Chairman but what rule 211 says is this: "If a 
Minister quotes in the Council a despatch or 
other State Paper which has not been 
presented to the Council he shall lay the rele-
vant paper on the Table." 

M(R. DEPUTY CHAIRMAN: What is the 
rule? 

SHRI RAJAGOPAL NAIDU: Rule 
211. So, Sir, as this has been quoted 
in the Statement of Objects and 
Reasons........  

MR. DEPUTY CHAIRMAN: He has not 
quoted it. Mr. Naidu, that is the difficulty. 

SHRI RAJAGOPAL NAIDU: He has 
quoted, Sir.        ________  

SHRI C. G. K. REDDY: He has quoted in 
the speech. 

MR. DEPUTY CHAIRMAN: He has not 
quoted it. If he had, then I would certainly 
compel him to lay it on the Table. 

SHRI RAJAGOPAL NAIDU: May I read it 
once again, Sir? 

MR. DEPUTY CHAIRMAN: If he has 
quoted it or anything else, I would certainly 
compel him to place it on the Table. He said 
that 'an Expert Committee went into this 
question and made a report and on their 
recommendations we have brought forward 
this Bill'. 

SHRI RAJAGOPAL NAIDU: Now, Sir, 
that itself is a quotation. 

Mk. DEPUTY CHAIRMAN: Government 
appoint so many expert committees who go 
into these cases. In fact, there is a ruling 
which I will read for you: "A Select 
Committee of this House cannot have greater 
powers than what the House itself enjoys 
under the Constitution. Under the existing 
Constitution this House ha3 not got the right 
to compel either the Government or any other 
person to produce documents and papers or to 
compel persons to appear as witnesses." It 
follows, therefore, that the Government have 
the right to place before the Select Committee 
only such papers, records, as they are pre-
pared to place. I have no power to compel 
them. It will certainly help the Members and 
the House if the Report is supplied. The hon. 
Minister has said in his speech that it will be 
placed before the Select Committee and that it 
will also be supplied to the Members of the 
House. It is really unfortunate if the Members 
now choose not to participate in the debate. I 
cannot compel them to participate. 

SHRI C. G. K. REDDY: May I respectfully 
ask you, Sir, how the Chair expects the 
Members to take part in a debate on the 
motion for reference to Select Committee? 
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MR. DEPUTY CHAIRMAN: This is the 
ruling. 

SHRI C. G. K. REDDY: Quite right; I 
agree that you cannot compel them and even 
if y»u ask them the hon. Minister can say that 
he refuses to place it because It is against 
public interest. 

MR. DEPUTY CHAIRMAN: He has said 
that he will supply it. 

SHRI C. G. K. REDDY: But, Sir, our 
protest is why they did not do it before. 

MiR. DEPUTY CHAIRMAN: I cannot 
compel you if you choose not to take part. 

SHRI RAJAGOPAL NAIDU: I had not 
concluded my speech, Sir. 

I have no other option in these cir-
cumstances but to lodge my protest against 
the way in which this Bill is being moved. 
Probably it is the intention of the hon. Mover 
that there should not be an effective 
participation of the Members in this debate 
and so, in these circumstances, I would also 
wish to join the other Members from the 
Opposition in not participating in the debate. 

MAULANA ABUL KALAM AZAD: 
Thank you. 

SHRIMATI MONA HENSMAN (Madras): 
Mr. Deputy Chairman, I rise to congratulate 
the Government on introducing this Bill 
which has been, in part, already passed in my 
State. In Madras, the juvenile courts started in 
1932. and I would have you know, Sir, that 
many of us women have been serving on 
those courts since that date. In speaking on 
this Bill I may say that there are many points 
that have been raised in it which provide for 
neglected children and those children who 
have not had a fair chance are going to be 
given special treatment by the State, special 
education in a congenial environment, to be 
given the right of citizenship in our Republic. 
We have, Sir, in our Constitution provided 
the rights of citizenship for all but, Sir,  when  
we  have   allowed  begging 

and crime and neglected members among the 
youth of our nation, there cannot be effective 
participation in this citizenship. Therefore, 
Sir, I welcome this Bill but I would like to 
point out a few things that would, from wry 
experience, make it a little difficult to 
implement this Bill in this form. Sir, I am well 
aware that at the first reading, we do not 
usually refer to clauses, nor should we speak 
on the clauses but, with your permission, Sir, 
I would point to a few particular facts that I 
wish to place before the House with reference 
to certain clauses but I will not speak on them. 
I think you will agree, Sir, that it would make 
matters much more plain if I point out to the 
Members of the House exactly where our  
observations  wiH  occur. 

Sir, in the first part regarding the children's 
courts, I cannot understand why only one 
Magistrate may be appointed. I feel that there 
should be an insistence or a Government 
order providing for the fact, when this Bill is 
being implemented, that there should be a 
Board. I feel that as a human family is 
composed of a father and a mother, there 
should be a Board consisting of at least one 
man and at least one woman because 
otherwise the defective points to be brought 
out from the parents, to be brought out from 
the children, to be brought out from the 
juvenile court will not be properly or 
effectively complemented and supplemented. 
If there is only one person, whether a man or 
a woman, a great deal of proper material can 
be overlooked. So, I would plead, Sir, that in 
the implementing of this Bill, there should 
definitely be a provision for the constitution 
of a Board where a woman and a man shall sit 
together— whoever has the senior powers 
does not matter—and there should be both 
points of view put forward in each case. There 
is a clause which says that there should be 
special knowledge of dealing with juvenile 
delinquency in the Magistrates selected. So 
far, in the Part C States, there have not been 
efficient, sufficient or perhaps   any  juvenile  
courts.    So,    how 
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would there be men and women who have 
already had experience in this branch of law 
in those parts of the country? I would point 
out to the hon. Minister for Education that he 
should see that definite instructions, to those 
lacking sufficient experience, are given to 
those who are presiding in the courts for the 
first time. Otherwise many •things would slip 
past them and the child' might suffer. I feel, 
Sir, that when there is a District Magistrate 
presiding in a court, special care should be 
taken to see that the very principles of a 
children's court are observed; that is for 
instance, that the police should not be in 
uniform, that the forms that are used should 
not hold a child guilty, that the child should 
not be called an accused but a juvenile 
offender. All these points, Sir, will, I am sure, 
be implemented'. When it is a District 
Magistrate's court, the District Magistrate 
must make himself into two parts, as it were, 
one the District Magistrate judging and one 
the non-official trying the case of a child. I 
am quite sure that in several parts of the 
country they will not be able to have any one 
else to appoint and, therefore, the District 
Magistrate would be the safest person for this 
duty. 

Then, Sir, I have no knowledge about these 
Observation Homes, except it be that 
Government means thereby the Remand 
Homes, where temporary reception is given 
to a child before and during the time the trial 
is going on. Then the custody of the child 
matters a great deal when brought to the 
Court from its own place, whether outside the 
quarters where the court is held or within the 
precincts of that city or town. These children, 
Sir, should never be kept in a police thana or 
in any police official's house for even an hour 
or two, let alone for a day or a night, or 
anywhere but in a Remand Home. Although, 
in my State, this has been made very clear, it 
sometimes occurs that, for the sake of 
convenience they seem to think it is for the 
welfare of the child to  be kept in  a safe 
place 

where the law obtains rather than in a safer 
place where human values are preserved as 
well as the law. Especially in the case of girl 
juveniles, we should guard against any 
outside influence whether from the police or 
from others. There should be Remand Homes 
within a reasonable distance of the juvenile 
courts wherein these girls and boys could be 
kept safely under the charge of people 
specially appointed by the law to look after 
these cases. For them there should be a 
special procedure. It is a matter of observation 
that these enquiries and the contacts of 
children and their guardians should be made 
solely through the Probation Officers. The 
police may enquire as to the address of a child 
or as to the occupation of a parent but the 
Probation Officer should investigate the 
conditions of the home of the child. The court 
will certainly enquire personally and 
otherwise as to the position of the ; child in 
his home, and as to the security, neglect, etc., 
of the child in general. 

But  the  complete  investigation   for 1   the 
purpose of report should be in the 1   hands of 
the Probation Officers    who are independent 
of the court, but who are  definitely    
Government    servants appointed  and  
trained  for  this    con- I   identical business. 

Now as regard's the class called un-
controllable children. Owing to their 
economic conditions many parents would like 
their children to be brought up, to be cared 
for, to be educated by the State, but it is not 
possible for j the State to look after every 
child and j to give them a proper education. 
Al- though our schools are somewhat on ! a 
compulsory basis, yet there is not enough 
room for every child and if the compulsion 
were made really compulsory, many parents, 
to my knowledge and experience, would 
immediately come forward to declare that 
their children are beyond their control, and 
they would do so because of the feeling that 
their children would then get good food, 
healthy surroundings, good influences and an 
education which otherwise, they  as parents  
could not 
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[Shrimati Mona Hensman.] give them. It is 
the Probation Officer, Sir, who can 
recommend and who can investigate such 
cases, but I feel that the word 'uncontrollable' 
has got to be very carefully used in regard fo 
children, because, otherwise it will be abused 
by those who wish to saddle their family 
responsibility on the State and the State of 
course will not be able to obtain enough 
funds to carry this burden. 

About the payment of a fine by the child, 
Sir, even when a child is earning, say, 8 annas 
or 11 annas or even one rupee a day, these 
earnings do not accrue to the child. It is 
always the guardian or the parent who takes 
most of the money and the child is given only 
say, two annas a week, the balance going for 
the maintenance of the family used by the 
guardian or by the parent. No child can look 
upon its earnings as its own. In such circum-
stances, if a child is made to pay a fine it 
would be made ridiculously low. Now it has 
got to be made a deterrent fine made upon a 
parent, not so much on the child for the parent 
gains by the child's delinquency. Tn the case 
of 'Prohibition' such as we have in Madras 
and wherever rationing of rice obtains, very 
often children are employed to carry illicit 
liquor or to carry illicit rations to and fro, and 
Sir, there is a regular agency about this. The 
agent comes to the juvenile court amd ha pays 
the fine, Sir, whether it is Rs. 10, Rs*. 15 or 
Rs. 20-. These agents are running a little 
racket whereby the children, the boys, and 
girls are given 8 annas or one rupee each time 
and the agents get all the profits from the 
illicit distillation of liquor or illegal carriage 
of rations. Therefore, Sir, when it comes to be 
a case of a fine for the child I would plead 
that Government should give instructions that 
this provision be used as little as possible and 
a further clause provided whereby the fine is 
realisable from the parent whether the child is 
earning or not, and it should be a deterrent 
fine in the case of those parents who can bear 
it, or in case of the repetition of the offence. 

The next point I would raise is about the 
very striking order at the bottom of page 7 
where it says: "No juvenile delinquent shall 
be sentenced in default of payment of fine" 
and in the proviso it goes on to say that in a 
very serious case the juvenile may be im-
prisoned because he may not be fit company 
for the others in the certified school or in the 
State school. Well, Sir, I would plead: Let 
there be senior certified schools such as we 
have in our State in Chingleput where 
children between the ages of 14 and 16 years 
can be put. There is a little more restriction 
there. There is more physical and stricter kind 
of training. There is some correctional 
treatment on the lines of the Borstal School 
but there is no imprisonment. The same 
facilities will not be -available if the child is 
imprisoned, and the child of 14-16 is very 
susceptible to bad' influences of evil men in a 
prison. 

Then, Sir, clause 23* is a very fine clause 
which provides "No child shall be charged 
with, or tried for, any offence together with 
an adult". The two cases are separable. We 
have not got this provision in our State. I 
would congratulate the Government on 
making such a provision in this Bill which 
deals with Part 'C' States. The hon. Minister 
can easily urge our own State to adopt this 
because very often there are cases where the 
man and the child have committed the same 
offence. The case of the adult gets adjourned 
and adjourned, his case sometimes drags on 
for months through difficulties that he cannot 
foresee and sometimes through various wilful 
acts such as non-appearance, etc. and the 
child naturally has to be kept for these two or 
three months together in a certified school or 
in an Observation Home. I am specially 
grateful for this clause whereby the two cases 
are separable in the interests of the child as 
the Bill certainly puts before us the interests 
of the child whereby unnecessary detention is 
considered undesirable. 

Then the next point I would speak about is 
on page 10 where it says: "No 
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order of a competent court shall be invalidated 
merely by any    subsequent proof"  etc.    Now  
we have to    think of those cases where, 
especially, in the case of girls who have been 
brought forward,  and have been declared    as 
juveniles under sixteen years of    age by our 
doctors who appear before the juvenile  courts,  
and    the    competent court orders that the girl 
should not be restored to the guardian or-
agent—not the  parents   usually,   I   do  not  
think just now of those cases where the girls are 
restored to their parents because in such cases it 
is usually the alleged guardian or agent who is 
brought to justice—because    the Probation 
Officer has said that the girl has been used for 
evil purposes  while  the girl had been  in the 
custody of    the    alleged guardian  or  agent.    
Then,    Sir,    the matter has been taken up to 
the High Court from  the  lower  court by    this 
guardian     or   agent—where     another doctor  
over-rules the previous    order and says that the 
girl who was said to be 14 or 15 years by 
another doctor is now  16,  though it is very 
difficult to say exactly that  a  girl is  16.    It 
may be six months or one year this way or that 
way and a girl may be 15 according to one 
doctor and    she may be 16 according to 
another doctor. This sort of appeal on the 
ground of age is preferred to the High Court and 
the High Court, according to the evidence it has 
before it, happens to declare a girl as 16 and 
thus the decision of the lower court is affected 
and reversed.    But it must be remembered this 
sort of appeal is usually made by the alleged 
guardian or agent who has been using the girl 
and will use    the girl  for  immoral  purposes.   
I    would plead    that    if    the    juvenile    
court declares a boy or a girl as a juvenile 
according to the medical evidence produced 
before it, this should be taken as final, and no 
appeal should be allowed on the ground of age.    
On any other   j ground, of course, an appeal 
should be permissible because nobody can deny 
the right of appeal to any free citizen of our 
country who has the right of appeal from one 
trial court to another. But even  some parents do 
not know the exact    date    of    birth    of    
their 

children. So I feel there is real danger 
especially for the girls who may be used for 
immoral purposes if the decision of the 
juvenile court that she was a juvenile when 
brought there was reversed on an appeal on 
the ground of age only. 

Finally I would point out a slight printing 
error in clause 30 where the word 
'persuasion' has been printed as 'pursuation'. 
According to the dictionary we know the 
word as 'persuasion' and I point this out so 
that it might be corrected, for it is not seemly 
that wrong spellings should be passed in a 
Bill put before this House. 

Finally I commend this Bill to the House. I 
feel that it has behind the real backing of the 
country for the noble purposes for which it 
has been drawn up. 

[THE    VICE-CHAIRMAN    (SHRIMATI 
VIOLET ALVA) in the Chair.] 

SHRIMATI SAVITRY NIGAM (Uttar 
Pradesh): 
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THE VICE-CHAIRMAN (SHRIMAX* 
VIOLET ALVA): HOW much more Ume wiH 
you take, Mrs. Nigam? 

SHRIMATI SAVITRY NIGAM: Only one 
minute. 
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[For English translation, see Appendix VI, 
Annexure No.  127.] 

[MR. DEPUTY CHAIRMAN in the Chair.] 

SHRIMATI   SHARDA     BHARGAVA 
(Rajasthan): 
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[For English translation, see Appendix VI, 
Annexure No. 129.] 

5   P.M. 

DR. S. K. BHUYAN (Assam): Mr, Deputy 
Chairman, I rise to give my wholehearted 
support to this measure. The present 
Government of India has enacted several laws 
for the social and economic uplift of the 
country. But it appears to me that of all those 
measures, this present piece of legislation, the 
Children Bill, is the noblest and the most 
humanitarian enactment 
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which is going to be put on the statute book. 
Perhaps its companion measure will be the 
Bill for the removal of untouchability which 
we are told, will be coming before Parliament 
soon. 

In every place and mostly in towns 
and factory areas, there are large num 
bers of riff-raff children who are desti 
tute and neglected, mainly because 
their parents are too uneducated and 
too poor. Many have perhaps no pro 
per parents, nor elders or guardians 
to look after them, and in many cases 
they are orphans having none to super 
vise their conduct and career. These 
young children are employed by un 
scrupulous men for the purpose of 
joining pick-pocket gangs. They are 
given regular training for this trade 
and ........  

SHRI RAJENDRA PRATAP SINHA: Sir, 
do  we  have a  quorum? 

DE. S. K. BHUYAN: May I speak, Sir? 

MR.  DEPUTY  CHAIRMAN:   Yes. 
DR. S. K. BHUYAN: And these boys are 

given regular training in the use of scissors 
for cutting open pockets, and to watch for 
careless passengers and visitors in important 
thoroughfares They are also taught how to 
enter into rooms at night by squeezing 
themselves through iron bars of windows. 
Unfortunately enough some of these children 
are also employed to play the part of pimps. 

I, therefore, feel that it has been a very 
good thing that the Government of India has 
been able to bring forward a Bill like this and 
to take steps for bringing up these destitute 
children by giving them proper education, 
and proper training so that 1hey may become 
useful citizens of this country. 

Similar measures were taken several 
decades ago by a poor Roman Catholic priest 
whose heart bled at the sight of these hapless 
children. He felt for them and he worked 
incessantly for their reclamation. He erected 
homes and schools in several places where 
these unfortunate boys were brought up    and 

looked after on proper lines. They were given 
regular training in several vocations, such as 
printing, carpentry, smithy, etc. Such homes 
gradually sprang up everywhere. At present, 
there are more than 300 such homes all over 
the world, with their headquarters at Turin in 
Italy. This man was Saint Don Bosco, who 
founded the Salesian order. And when he 
died he was canonized by the Roman 
Catholic Church. Similarly, I am quite sure 
our Education Minister, Maulana Abul Kalam 
Azad, the father of this Bill and the present 
Government will be held in great respect by 
posterity, and they will hereafter be called 
"Garibonka Ma-Bap." 

Sir. this is a good measure and I hope the 
whole country will extend its support in the 
working of it. This public co-operation is 
most essential for the successful and effective 
working of this measure. The officers will, of 
course, be there to find out and look after 
delinquent and neglected children. But unless 
the public also co-operate with this work in a 
wholehearted manner, by tracing them out, by 
giving proper training and by establishing 
proper schools under this scheme, this 
measure will not be a success. In the first 
instance, the Bill is meant only for Part C 
States. But if the scheme is found to work 
successfully there, I am sure other States will 
also introduce similar measures in their 
respective areas. 

Sir, I wish this measure every success and I 
give it all my support, and I express the 
gratitude of the country to the Government 
for taking such a wholesome step and for 
bringing   forward this legislation. 

SHRI     T.       S.       PATTABIRAMAN I   
(Madras):     Mr.    Deputy    Chairman, j   the      
Education      Minister      of      the I   
Government       of       India       deserves our     
heartiest     congratulations    for bringing      
forward    this      Bill.     Sir. the motion has 
been moved for reference of this Bill to a Select 
Committee. Sir, the object and reasons for bring-
ing forward this Bill have been clearly put in the 
Bill itself and also in 
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[Shri T. S. Pattabirarnan.] the    speech of 
the learned Education Minister. 

The Bill is a very good one. One complaint 
is that it is too good. The Bill contains certain 
verv good provisions, but I am afraid it will 
not at all be possible to work it out success-
fully. And why I say so I shall explain. There 
are two aspects to this question. We are going 
to deal with certain types of children and the 
entire Bill covers all sections of these children. 
It would have been better if the Bill had been 
confined to only, what may be called, the 
social side of the whole picture, rather than the 
political and the economic sides of it. The 
various provisions of the Bill are clearly for 
giving a certain pre- I ferential treatment to 
these children j and there can be no doubt that 
such | treatment is neeessary- Nobody will j be 
against that. But the question is whether the 
Bill will be able to solve the problems that 
will arise or that are arising. Are they going to 
solve the problem of the neglected children 
and the delinquent children? Or is it only an 
attempt to deal with the external side of the 
problem? If one goes through the provisions 
of this Bill one will find that the children are 
to be classified as "neglected children", 
"uncontrollable children" and the "juvenile 
delinquents". With regard to the neglected 
children and also the uncontrolled children, 
whether we will be able to successfully solve 
the problem presented by them by this Bill 
becoming an Act is doubtful. The problem is 
not a social one. I would say it is an economic 
problem. And if you are not going to deal wilh 
the economic situation of the children, the Bill 
will be a failure. For example, here we have 
said that if a child is neglected, the child will 
be taken to the court and the court may order 
that he should be kept in an observation home 
or in a children's home for a period till he 
attains the age of sixteen. But after he attains 
the age of sixteen, what is to happen to him? 
That has not been provided for in this Bill. 
After attaining the age of sixteen, or when he 
attains the 

age of eighteen, he is to be left to the mercy 
of nature and again he becomes a vagabond. 
So I say, this measure does not go far enough 
to solve the problem of the child much less of 
the youth. 

It may not be possible for the State to act 
up to this Bill even if it is passed by the 
House. Parliament is able to legislate only for 
Part C States and even Part C States are not 
likely to give effect to it immediately. Later 
on it may turn out that some Part C States 
may be able to implement it. But it is left to 
the other States either to enact this Bill in tato 
or with any modification that is necessary. I 
wonder whether the Government has given 
serious consideration to the question whether 
the implementation of this Bill in toto by the 
State Governments will be possible in the 
near future. An estimate of cost of one such 
institution has been given at the end of the 
Bill and in the financial memorandum it has 
been mentioned that one such institution will 
cost Rs. 62,000 per year and 1 am sure, Sir, 
that every tehsil will have to have one such 
institution. If every tehsil has to have such r.n 
institution, how many tehsils are in a State, 
and the point is Whether the State will be at 
all able to have such institutions with its 
crumbling finances. I am sure, Sir, that with 
the best of intentions of this Government this 
Bill will not see the light of a day nor will it 
be enforced in any of the States in the manner 
that we want. The provisions that have been 
made are rather very excessive. I am sure the 
select committee will go into the question and 
find out whether such provisions are 
necessary at all. Sir, even at the Select 
Committee stage, it will be better if a 
distinction is made between two sets of 
questions: one is Ihe case of the juvenile 
delinquent. He must be treated separately. The 
provisions that are container) in this Bill witn 
regard to neglected cnildren or uncontrollable 
children, are very good. I am sure the 
provisions relating to the delinquent children 
should be treated on a separate level. There is 
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one objectionable feature of this Bill and I 
have very many misgivings about it and that 
is that it tries to completely overhaul or 
completely change or completely ignore the 
existing Criminal Procedure Code in many 
sections. Sir, the Criminal Procedure Code is 
sought to be ousted from the jurisdiction of 
the operation of this Bill. Whether it will be 
desirable or whether it is necessary will have 
to be deeply gone into by the select com-
mittee. Sir, clause 23 of the Bill deals with 
that. It says that there should be no joint trial 
of an adult and a child. After this Bill 
becomes law, no joint trial can be there when 
a child and an adult are co-charged in the 
same case. Sir, whether this may be possible 
or practicable is a point to be considered. 
Even now there are certain provisions 
whereby if an adult and a child are co-
charged, both of them are tried by special 
Magistrates who have been empowered to try 
children. Sir, if that is so, the Bill now says 
that there must be separate trial; does the Bill 
contemplate that there must be two separate 
trials, evidence to be separately tendered in 
each trial? What will be the fate of the other 
trial? For example, there are two courts which 
will have to go into this one case. Would not 
the finding of one court prejudice that of the 
other? Will it not be said in the other court 
that already the case has been decided in one 
case and is this not certainly likely to 
prejudice the other case? This will be creating 
complications and it will also be undesirable 
and I do not know whether it will   stand the 
test of law. 

I come to clause 21 which deals with 
adjournment sine die. "Notwithstanding 
anything contained in this Act or any other 
law, the competent court may adjourn sine die 
any inquiry regarding a child alleged to have 
committed an offence and may, on additional 
grounds or materials being placed before it, 
re-open the inquiry at the stage at which it 
was left when adjourned." Sir, this is a very 
serious clause and I am sure the Select 
Committee  will go into the question. 

There are already complaints in the courts and 
in Parliament also that criminal justice is 
being unnecessarily delayed and that criminal 
justice should be speeded up. In these cases 
adjournment sine die is sought to be given and 
I do not know whether this is right or whether 
it is proper or whether it is reasonable at all to 
say that criminal proceedings will remain in 
cold storage. 

Sir, these are certain clauses, which appear, 
to my mind, not necessary. I wonder whether 
the Government should really have a separate 
legislation for many of the clauses are already 
existing. I wonder whether for separate courts 
a separate Bill at all is necessary. In Madras 
there are certain Special Magistrates, First 
Class Magistrates, who are empowered to try 
children who commit offences. These 
children get sympathetic consideration at the 
hands of the court The Criminal Procedure 
Code can be amended to the same effect that 
any child brought up for an offence under the 
Criminal Procedure Code should be tried in 
the presence of two assessors, one being a 
Probation Officer and the other being a 
competent social worker who is on a panel for 
each district. That will be making justice also 
cheaper and that will be making justice easier. 
If instead of having separate courts you 
empower First Class Magistrates to try 
children with the help of two assessors, one a 
Probation Officer and the other a social 
worker, that will carry out the spirit of the 
legislation and will also minimise delays to a 
great extent. So, I would like the Select 
Committee to consider whether it is not 
desirable to amend the Criminal Procedure 
Code in a very simple manner and still get the 
effect of the provisions that are being sought 
to be included in this Bill with regard to the 
delinquent children. 

Thirdly, there are certain provisions in this 
Bill which, I am sure, are greatly 
objectionable and I do not know whether they 
will be able to stand the test of the law. for 
example 
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[Shri T. S. Pattabiraman.] clause 29(2) 
which reads as follows: "No order of a 
competent court shall be invalidated merely 
by any subsequent proof that the person in 
respect of whom the order has been made is 
not a child, and the age presumed or 
declared by the competent court to be the 
age of the person so brought before it shall, 
for the purposes of this Act, be deemed to 
be the true age of that person." Sir, this Bill, 
if it becomes law, will give power to the 
court to proceed under this law only when 
the child is 16 years of age while it is below 
16 years of age, but if it is proved that the 
child is above 16 years of age even then a 
mistake of fact will not nullify the decision. 
This will be going against the spirit and 
quite contradictory to the Act and I also 
doubt whether it will stand the test of the 
judicial courts. This also goes against and is 
contradictory and I am sure that it may not 
be quite legal. I am only submitting it for 
the consideration of the select committee. 

Similar is the case with clause 33 which 
prohibits the publication of names of 
children involved in any proceedings in this 
case. It says, "No report in any newspaper, 
magazine or news sheet of any inquiry 
regarding a child under this Act shall 
disclose the name, address or school or any 
other particulars calculated to lead to the 
identification of the child, nor shall any 
picture of any such child be published". Sir, 
this is a serious violation of the liberty that 
has been granted to the press under the 
Fundamental Rights. The Press, under the 
Fundamental Rights, has a right to publish 
the correct proceedings, authorised 
proceedings of the court. So, this clause 
will come in the way of the Fundamental 
Right that has been guaranteed to the Press 
and this clause also deserves serious 
consideration as to whether it is absolutely 
necessary or whether it is absolutely legal 
and whether the Government has the right 
to include any such clause in this Bill. 

Going through the various clauses cf the 
Bill it is clear that the authors of 

the Bill have very good intentions but it may 
not be possible for them to carry them out. For 
example, with regard to a neglected child 
clause 42 provides for the contributions to be 
made by parents. Under section 488 of the 
Criminal Procedure Code there is already 
provision existing for Ihe maintenance of a 
child if it is proved that it has been neglected 
by a parent. I wonder why a separate clause is 
necessary. If a careful scrutiny of the Criminal 
Procedure Code is made it will be found that 
many existing sections are applicable to 
children. The only thing is to enforce them. It 
is also possible that such an enactment can be 
made applicable at once throughout the 
country, not only in Part C States. By 
amending certain sections .of the Criminal 
Procedure Code it may be possible to fit in 
many of the provisions of this Bill and it can 
be done easily also. 

The other day the Home Minister said that 
there is going to be a revision of the Criminal 
Procedure Code which is going to be done 
very soon. It will be rather beneficial to us 
and it will also be good for us to refer this 
matter to the body which would revise the 
Criminal Procedure Code and find out 
whether certain changes in the Criminal 
Procedure Code will be beneficial and they 
could also be made applicable to children 
throughout the country. 

Finally, Sir, the Bill has a very laudable 
object and there can be no doubt about it. The 
States are to maintain the neglected children, 
children who have been ill-treated by the 
parents. There is no doubt about that but 
whether it is possible for the States to 
undertake this is a point. The problem is an 
economic one in the first instance, for a 
neglected child means, a  child who— 

(i) is found in any street or place of public 
resort begging or receiving alms, or for the 
purpose of so begging or receiving alms, 
whether or not there is any pretence of 
singing, playing, performing, offering 
anything for sale, or otherwise;***" and  it 
goes  on enumerating    in four 
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sub-clauses. Sir, it is known now that •due to 
poverty and due to the economic problems 
there are a large number -of people in the 
whole of the country-side and throughout the 
country whose children are not being 
maintained properly.    Sir,  if  the  children  
have not been fed properly, if the children have 
not been maintained properly and have been  
neglected  it is not due to    unwillingness on 
the part of the parents but  the  incapacity of  
the  parents  to provide them sufficient food 
and shelter.   Are   you     going     to   penalise 
the    parents    because    they    are not •able   
to   support   their   children and bring     them    
up    comfortably    for want   of   money?     
No   parent   will neglect   his   child.   The   
mother will not    and    the   father    will   not 
unless    they     are     by    circumstances 
forced to neglect their children.    This point 
should be taken  into consideration.    When 
this Bill becomes law you will be bringing a 
hornets' nest about your ears.   I know    in    
Madras that thousands are begging in the 
streets; they are under-nourished  and ill-clad. 
Is  it  Dossible  for    the  State  Government 
and have they enough funds to bring into 
existence a sufficient number -of children's 
homes?    If that could be done certainly we 
would have achieved a laudable object.    Can 
you take these children to the villages and give 
them employment? It is    certainly a very good 
idea. Of course the State is bound to do it.   But 
in the present circumstances with  their poor    
finances •can  the  States  do  it?    No  doubt  
the Bill has been introduced by the Gov-
ernment of India with good intentions but the 
Government of India must also Und the 
finances for it.    For example tlie   Centre  will  
have  to  pay   at  least four or five crores of 
rupees to Madras alone and if the Centre can 
find the money it is very good, it will be ex-
cellent, it is f\ welcome Bill and I am for it. 

SHRI H. P. SAKSENA: This Bill is meant 
for the Part 'C' States. 

SHRI T. S. PATTABIRAMAN: I know this 
is intended for Part 'C' States hut you have a 
very pious hope that the other States  will  
also follow  it    and 

pass a Bill in toto or with modifications.    
With all the good intentions, for all I know of 
the financial condition of the Madras State, tbe 
Madras State and other similarly placed States 
will not pass such a Bill for centuries to come.    
What is the fun of passing such legislation if it 
cannot be implemented  in  practice?      It    is  
a  pious hope and it will remain a pious hope. 
It is  no  use  throwing  the responsibility on 
the State Governments and no use  blaming the  
State  Governments. The International 
Children's Convention has suggested this and 
so the Government of India  thinks that it has 
followed it and has    done its duty    by 
introducing this Bill.    The State Governments 
cannot pass such a Bill because they will not 
be able to implement it and the bottleneck is 
finance. My appeal to the Ministry of Educa^ 
tion who is piloting this Bill is to see that it 
becomes operative not only in Part 'C'    States    
but throughout    the country by providing the 
funds for it. Sir, the problem is more economic 
and unless   you   are   going   to solve the 
economic problems of the country this Bill 
may never become a reality though I wish  it 
becomes a  reality.    If    the economic 
condition of the country improves,    if 
unemployment is relieved there will be no 
necessity for    these homes and schools.   So, 
Sir, while supporting this Bill I should tell the 
Government that it should not think that its 
duty is over by merely passing this Bill and I 
appeal to them to find   the necessary  financial  
resources   for   the States  so  that  they   
might   pass   like Bills   in  their  legislatures   
and   implement the objects  of the Bill in letter 
and spirit. 

SHRI P. T. LEUVA (.Bombay): After 
listening to the speech of Shri T. S. 
Pattabiraman I was rather provoked. It 
appears that he has not read the Bill at all. He 
does not know what are the provisions in the 
Bill. He must know that this Bill is primarily 
meant not for the punishment of children but 
this Bill is designed to reeducate the children 
who, by force of circumstances, have become 
delinquents, or are neglected by their parents 
or guardians 
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LShri P. T. Leuva.] 
Now, Sir, these cases used to be dealt with 

by the ordinary criminal courts. There are 
cases in English history that even children of 
even 10 or 11 years used to be sentenced to 
death merely for committing a petty offence 
of theft. There are cases also that children 
have spent their lives for about ten years in 
penal servitude. But, as time passed on, it was 
found necessary to take the view that the 
problem of a child is quite different from the 
problem of an adult criminal, because the 
adult criminal commits the offence after 
knowing the lull consequences of it. But a 
child, by mere force of circumstances, some-
times commits an offence and therefore, Sir, it 
was decided practically in each and every 
country that the treatment of a juvenile should 
be different from that of an adult criminal. 

Now my hon. friend Shri T. S. 
Pattabiraman has referred to various 
things regarding the Criminal Proce 
dure Code. The main principle of this 
Bill is that the child is not to be 
treated as a criminal but he is to be 
treated as a person who requires to be 
re-educated. He should be kept away 
from evil influences and evil surround 
ings. That is the main reason for 
which this Bill has been designed, also 
that there shall be a special court for 
the trial of offences in which a child 
is involved. What is the reason? A 
child may become a delinquent because 
of social factors or he might be under 
the influence of parents who may them 
selves have criminal propensities. He 
may be living in an association where 
there might be such influence which 
may lead to a juvenile committing an 
offence. There are certain cases in 
which a child commits an offence be 
cause he is of a particular mental 
make-up. He may commit an offence 
under a temporary temptation. Now 
if you have such children tried before 
a regular criminal court of law, you 
are not going to improve him but you 
^re ........ 

SHRI T. S. PATTABIRAMAN: Even when 
tried by a criminal court, the criminal 
children are sent only to reformatory schools. 

SHRI P. T. LEUVA: I know what 
reformatory schools are. I will come to it later. 
My hon. friend does not know what 
reformatory schools are. There are children 
who for having committed an offence have to 
be brought to the court. There are certain Acts 
under which they are brought to court and 
tried. Under the Municipal Act especially a 
child who is selling without a licence is also 
criminally liable because the Municipal Act 
provides it. Such a child though tried by an 
ordinary criminal court is sent to the 
reformatory school. It is a question of how 
you are going to treat this whole problem. The 
greatest advance that we have made in this 
direction is that we have removed this 
particular subject from the purview of the 
Home Department. Ordinarily the treatment of 
any criminals would come under the Home 
Department. There is a welcome departure and 
it is this that the Government of India has 
realised that in the case of children it is not a 
question of 'criminal' but it is a question of 
education and rehabilitation of the children 
who are neglected and who commit offences 
because they are under evil influences. That is 
the reason why this law is being passed and it 
is a very healthy principle. 

Now, Sir this Bill has been more or less 
designed on the recommendations-contained 
in several international conferences. As far 
back as 1937, Sir, the League of Nations 
prepared a model Bill and in that model Bill 
they suggested various things and 'his Bill, in 
my opinion, more or less follows all  the  
recommendations  of that Bill. 

Now, Sir, coming to the Bill itself,. the Bill 
has made a distinction between two things. 
Those children who commit any 
contravention of any law have been classified 
as juvenile delinquents. There is a special 
reason for that also and I will come to that 
later on. The other class is those children who 
do not commit any contravention of the law 
but—merely because of the poor 
circumstances of their parents they are not 
looked after or even neglected—are living 
under the influence of certain bad associations 
or bad 
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characters and are becoming morally bad. 
These are the two categories, but most of 
them will come under the category of 
juvenile delinquents. 

Now, Sir, the problem of the neglected child 
and the problem of juvenile delinquency    are 
quite    distinct.    The juvenile delinquent 
requires a different type of    treatment from    
that    of    a neglected child.   For that very 
reason a provision has been made in the Bill 
that lor juvenile delinquents there shall be, 
what they have called, special schools and  
for  the  neglected  children    they have made    
provision    for    children's homes. The 
treatment that you require for a juvenile 
delinquent is quite different from that 
required for a neglected child.    The juvenile    
delinquent    has already shown signs of 
criminal intentions, while the neglected child 
does not show that propensity.   If you have 
had only one type  of  treatment  for  these 
categories of children, then the likelihood is 
that the neglected child might later on become 
a juvenile delinquent. Therefore  it   is  
necessary   that   'here should     be  two    
different    types    of institutions.    Even  in    
juvenile delinquency there are stages of 
criminality. A juvenile delinquent might have 
committed an  offence for the first    time. It 
might be due to circumstances;    it might  be    
due  to  association.    There might  be  certain  
juvenile  delinquents who might have    
committed    repeated offences and they 
might have become hardened criminals.    
Now it would be very unwise to put both 
these classes of juvenile delinquents in one 
and the same    school,     because   if     they    
remained together the hardened type of 
criminal juvenile might by association train 
the first-comer who comes for the first time 
into the home and he might also likely be the 
victim of the influence of the hardened 
criminal juveniles. Therefore    the main  
principle  is that for every child you have to 
think individually;  you    have to decide what 
type of treatment    the child requires. 
Therefore    these two separa*e institutions 
have been designed in this Bill. 

Now, Sir, I will come to the    next 
question    regarding    the trial of    the 

offences in which children might be involved.    
Now in this Bill there is    a provision  that    
there  shall be  special courts.   They are known 
as competent cour s.    It is absolutely essential 
that in the trial of these cases you should not 
have a person to try such offences unless and 
until that person has knowledge about juvenile 
delinquency, otherwise  the  purpose  for  which  
this  Bill is   designed   would   be   frustrated.     
A person who deals with a juvenile delin--quent 
must    have  special    knowledge about the 
problems which give rise to juvenile 
delinquency, because then and then only will he 
be    in a position Io, find  out what    type of  
treatment    is necessary    for each    particular  
child. Now, we have got criminal courts and 
those magistrates    who are concerned with  
criminal cases    might    be  quite competent to 
decide    those    questions . but when a juvenile 
delinquent    or a neglected  child    is  brought    
before  a court, different    considerations    
apply. Therefore, Sir, in this Bill itself a pro-
vision has been made that the person who  is  
presiding  over  this  particular type  of  court 
must  be a  person  who . has  got  special  
knowledge  and  training  about juvenile    
delinquency    and child welfare.    It is a 
difficult problem to be solved.    It is not very 
easy to find competent persons to   look   after -
this type of work.   This was visualised by the 
framers of the Bill and that ls the reason why 
they have made a provision that there might be a 
Bench of magistrates who might deal with such 
cases.    But    in  that  also  they     have made   
a   very   healthy   provision   that one of the 
judges should have special knowledge  about  
juvenile  delinquency and child welfare.   From 
this Bill you will (inci, Sir, that greater emphasis 
has , been laid on the educative principle in the 
treatment of children.    It is not a question of 
punishing a child.   That if. why a special court 
has been provided. My  hon.  friend,    Shri 
Pattabiraman, has referred to the question of 
finance. It is no doubt true that finance is the 
most important factor in this.    But if the States 
have a will they can do it. In Bombay, Sir, I am 
intimately connected  with    this  particular    
type  of courts.    In the Bombay City itself, the • 
Bombay Government spends Rs. 8 lakh.s_ 
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[Shri P. T. Leuva.] ;per year on the 
juvenile delinquents. It is not that they cannot 
spend more money, it is the question of will. 
Therefore, so far as I am concerned, I feel that 
this Bill is capable of being properly 
implemented. But the question is that there 
must be a law to do it; there must be the 
obligation also on the Government to do it. 

This Bill applies only to Part C .'States. 
There is the constitutional difficulty and so 
Parliament could not legislate so far as other 
States are concerned. In most of the States, so 
iar as I know, Bombay, Madras, United 
Provinces and West Bengal and also Madhya 
Pradesh, the same type of legislation has been 
in existence. 

Sir, the next question is regarding the 
children's after-care-organisation. The 
delinquents are committed to the courts and if 
they satisfy the requirements of the case the 
courts commit them to a particular Home. 
After the child has attained a certain age, say 
16 or 18, after the period of custody is over, 
what is to happen? If the hon. Members have 
taken pains to read the clause they would see 
that in these particular after-care-organisations 
a particular type of education is given, 
industrial education, to the juvenile 
delinquents. They are given industrial training. 
The main point is that after he leaves the 
Home or the Institution, the juvenile 
delinquent should be able to obtain his 
livelihood by himself. That is why the juvenile 
delinquent is put in a special school and is 
given a special kind of training. Therefore, tbe 
fear entertained by my hon. friend Shri 
Pattabiraman is not of particular value. 

The other thing is that these juvenile 
delinquents are to be brought before a court. 
There must be some machinery whereby 
juvenile delinquents can be prevented from 
coming under the influence of such courts. 
There might be very petty offences and if you 
bring such a child before a court, there is 
likely to be an emotional disturbance. He is 
likely to have a fear in his mind 

regarding    the    formality    of    courts. 
Therefore,  Sir,  in certain countries— and 
especially in Scotland, there is a particular type    
of    system where    a Public Prosecutor is 
appointed specially   for   this    work.    If   he      
finds from    the    materials      before    him, if    
he     comes     to     the     conclusion that     
the     child     should     not     be sent to the 
court, he has the right to decide that; and then 
the child would not be brought before the 
court.   Similarly, Sir, I would suggest that this 
is a    system    worthy    of consideration, 
because   there   are  many   many   petty types    
of offences    in which    a child should  not be  
made  to  undergo    the formal trial of the 
court.    In Bombay City, we have started very 
recently a separate section of the Police 
Department     This    section    is    called    the 
'Juvenile Section of the Police Department'.    
This is specially    designed to see that the 
children are looked after properly.    They  try  
to  find  out    the nature of the cases in which 
children are tried before a court.    I would also 
suggest that such a type of machinery as there 
is in  Scotland should be designed  so  that  
children  may  not    be unnecessarily brought 
before the courts, and in this way this problem 
could be lightened. 

Now, Sir, there are one or two points 
regarding this Bill to which I would like to 
make a reference. Now there is one point that 
the court has got the power to amend or alter 
an order passed by itself at any time. That is 
clause 37  which reads as follows: 

"Without prejudice to the provisions for 
appeal and revision under this Act, any 
competent court may, either on its own 
motion or on an application received in this 
behalf, amend any order as to the institution 
to which a child is to be sent or as to the 
person under whose cate or supervision a 
child is to be placed under  this Act." 

Now this power has been given to the court 
for various reasons. The court may hand over 
the child to any person. But a similar power 
has been given to  the  State  Government.     
My 
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ewn fear is that there might be a conflict 
between the Government and the court itself, 
because in clause 37 there is no limitation 
placed upon the court and the court can pass 
this •arder at any time. Supposing in the 
meantime the State Government has •also 
passed an order transferring the child from 
one institution to another, then what happens? 
The power of the court is still in existence. 
Then the •question would arise whether the 
court •has still got the power to amend the 
order passed by the Government. 1 -would, 
therefore, submit, Sir, that this is an important 
point which should be •considered by the 
Select Committee, and they should try to find 
out whether there can be any suitable 
reconciliation so that there may not be any 
conflict between the power exercisable by the 
court and the State Government 

Now, Sir, there is another clause •which is 
there. That is clause 39. It says: 

"Where    it appears    to the    State 
Government that any child kept    in a special 
school or children's home in pursuance of this 
Act is a leper or of unsound mind, the State 
Government may order his  removal to     a 
leper asylum or mental hospital    or other 
place of safe custody for being kept there for 
the remainder of the term for which he has to 
be kept in custody under the orders of the 
competent court or for such further period as 
may be certified by a medical officer to be 
neeessary for the proper treatment of the 
child." Now, Sir, under the provisions of this 
Bill the court has only got the jurisdiction to 
keep a child in custody till he attains the age of  
15.    The power of the court is limited to that 
extent and  the  State   Government   also   
cannot possibly estemd that power regarding 
custody.   But if you read, Sir, the provisions 
of this  clause—clause 39— you will find that 
there is no limitation provided at all.    The 
moment    a child has been sent by the State 
Gov-nment    to a mental    hospital or    a 
leper asylum, the power becomes unlimited 
unless  and    until there    is  a 

specific mention that the State Government 
also cannot keep a child in custody beyond 18 
years of age. But unfortunately, Sir, the State 
Government has been given an unlimited 
power. According to me, Sir, unless and until 
this clause is amended, it is likely that the 
State Government might interpret it in a way 
so as to give them the unlimited power of 
confining a child in a mental hospital or a 
leper asylum for an unlimited period of time. 

Now, Sir, my hon. friend, Shri 
Pattabiraman, referred to section 488 of the 
Criminal Procedure Code. Now under that 
section, Sir, the criminal courts have a right to 
pass a maintenance order for an illegitimate 
child. Now there is no question of suppression 
of that power conferred by the Criminal 
Procedure Code. This section only refers to 
the contribution which is to be paid to the 
juvenile court for the purpose of maintaining 
a child. So the question of awarding 
maintenance by a juvenile court does not arise 
under the Bill. 

Now, for this purpose, I would read the 
clause: 

"Provided that where the child is 
illegitimate and an order for his 
maintenance has been made under section 
488 of the Code of Criminal Procedure, 
1898 (Act V of 1898), the competent court 
shall not ordinarily make an order for 
contribution against the putative father, but 
may order the whole or any part of the 
sums accruing due under the said order for 
maintenance to be paid to such person as 
may be named by the competent court and 
such sum shall be paid by him towards the 
maintenance of the child." 

The question of the order being passed by the 
juvenile court does not arise at all. It is only a 
question of asking for a contribution from the 
amount which has been already ordered to be 
paid by a criminal court. My hon friend, Mr. 
Pattabiraman, said that these juvenile courts 
have been given the power of passing such an 
order. I think that he may not have read this 
particular provision. 
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SHRI T. S. PATTABIRAMAN: On a point 
of explanation. I said that under the existing 
provisions of section 488 a parent is 
compelled to pay for maintenance. 

SHRI P. T. LEUVA: These courts have only 
got jurisdiction to ask for contribution from 
that amount which has already been passed 
by an order. So, there is no question of any 
additional amount. 

SHRI T. S. PATTABIRAMAN: There is a 
provision already in the Criminal Procedure 
Code, whereby a parent can be forced to 
contribute wherever the child may be. So, I 
thought that this might not be necessary, in 
view of the existing law. 

SHRI P. T. LEUVA: So far as I know the 
law, under section 488, generally these orders 
are made at the instance of the mother. The 
mother is the applicant, and she has the right 
to receive that amount from the court, and not 
the child. The child cannot claim that 
contribution from the court. Therefore, for 
that reason, there cannot be any increased 
liability on the parent. 

SHRI T. S. PATTABIRAMAN: Section 
488  says: 

"If any person having sufficient 
means neglects or refuses to main 
tain his wife or his legitimate or 
illegitimate child unable to maintain 
itself, a District Magistrate, a Presi 
dency Magistrate may pass an 
order......." 

So, the section   is clear.    My   friend may 
not have read it. 

SHRI P. T. LEUVA: What I was saying is 
that they can ask for a contribution only from 
the amount which has already been ordered to 
be paid. The order has already been passed by 
the criminal court. Let the juvenile court take 
that money from that court. Why should the 
parent be unnecessarily asked to pay a double 
amount? The mother would still be taking the 
money from the court which has already 
passed the order. Why should the parent again 
contribute for the main- 

tenance of the child? It is only for the purpose 
of avoiding this, this provision has been 
incorporated. 

Sir, I have  got one  more  difficulty in   this  
particular  provision.    It  says: 

"The person liable to maintain a child 
shall, for the purposes of subsection (1), 
include, in the case of illegitimacy, his 
putative father: " 

Now, Sir, if you read this section, it provides 
in effect that the juvenile court will have 
jurisdiction to revise an order passed by 
another court. Section 488 empowers an 
ordinary criminal court to determine which 
particular person is tlie putative father and pass 
an order against that person. Now. there may 
be a case where an ordinary criminal court 
might have passed an order deciding that a 
particular person, is not the putative lather. But 
if subsequently such an illegitimate child is 
brought before the Juvenile Court, then 
according to this section the Juvenile Court has 
got power to decide who is the illegitimate 
father. Now this might lead to great conflicts. 
It may be that the matter might have gone to 
the High Court and the High Court might have 
given a decision and if you give the Juvenile 
Court power to revise the order which has 
been already passed, I think it would go 
against the basic principles of criminal 
jurisprudence that once a decision has been 
given by a criminal court, the court of 
coordinate jurisdiction should not be allowed 
to revise that order. I would therefore submit 
that it is necessary that this provision also 
should be reconsidered and suitable 
amendments must be made; - otherwise there 
is a likelihood that conflicts might arise. So far 
as the other provisions are concerned, the 
question of after-care is a very important 
problem. After-care-organisations are 
generally voluntary in character but after-care 
organisations will not be able to do their duty 
properly and adequately unless and until they 
are provided with sufficient finances. Now the 
question of finance will vary from State to 
State but that does not mean that the State 
should not take up  such type of legislation.    
Now  in 
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other countries they make a distinction 
between a child who has attained the age of 
sixteen and a child who is in a children's home 
or certified school between the ages of sixteen 
and eighteen. There the treatment is slightly 
different. In order that the child might 
"become independent and might get used to 
the new surroundings, they have got the 
system of hostels. Now in these hostels the 
children are kept between the ages of sixteen 
and eighteen and they arc encouraged to go 
out of the hostels and earn their livelihood. 
But there is only one condition that after their 
work is finished, they should return to the 
hostels. There the provision has been made for 
shelter and food. I would also like the Govern-
ment to think on those lines so that after the 
children come out of such institutions, they 
are in a position to earn their own livelihood. 
Another question which I wanted to refer to 
was regarding the child delinquency. Those 
case.; don't refer to juvenile cases but those 
cases are more or less individual in character. 
In early life a child might show signs of 
delinquency but he may not be actually 
delinquent; but if proper steps are taken, if 
proper treatment is given to the child, then 
such cases can be avoided and a potential 
juvenile delinquent ceases to be a juvenile 
delinquent. Therefore, in Bombay City I think 
the Tata Institute of Social Science runs some 
child guide clinics and officers attend to such 
clinics and examine children who show signs 
which are likely to lead to delinquent life. 
Before they embark on their careers, the 
children are psycho-analysed. The family is 
given proper direction and I know of an 
instance of a very bright girl who suddenly 
became indifferent to her studies and the 
question arose as to how she became 
indifferent. She was sent to a child clinic and 
it was discovered that the mother was making 
a discrimination between the daughter and the 
son and that led to an emotional disturbance in 
her mind and labouring under that particular 
type of injustice, she became indifferent. But 
when proper treatment was given to her, she 
became quite noTmal.   Therefore in order to 
prevent 

the spread of juvenile delinquents, the most 
essential thing is prevention rather than cure. 
No treatment can ever be adequa'e to solve 
any problem. The problem of Juvenile 
delinquency cannot be completely solved by 
any Government. It has not been possible in 
any part of the world. We are only making a 
beginning but the beginning which we are 
mak;ng is on the ri lines and that is the reason 
why I want to congratulate the Education 
Ministry for taking up this particular type of 
Bill in their jurisdiction because fney have 
realized that this problem is a problem relating 
to the education of children. Now this prob-
lem is of such a complicated character that we 
cannot successfully solve it unless and until 
we have got the proper type of machinery. In 
this problem we have to find out proper arid 
suitable magistrates who know not only to 
find out whether an offence has been 
committed but they will have to find out the 
circumstances under which the offertce was 
committed and then they will have to deal 
with the child with sympathy and 
understanding. Therefore largely the question 
v/ill depend upon the type of magistrates that 
we are able to recruit. Then there is the 
question of separate institution. The success of 
an institution will largely depend upon the 
persons who are in charge of it. The question 
of children is a delicate one. The children 
have to be treated with understanding and 
sympathy. Unless and until we eet those 
persons who are in charge of such institutions, 
unless and until we get enthusiastic persors 
who will look upon this work as a matter of 
public service and unless and until they work 
in a missionary spirit, this problem cannot be 
solved at all. Sir, it is not a question of money 
alone. Money might be forthcoming but the 
main problem is for us to find out proper 
persons to look after this question who will 
solve the problems relating to juvenile 
delinquency. Then the larger question is that it 
is much better to have prevention rather than 
cure and what is the cure? The cure is that we 
have to create conditions in this country so 
that the children may 
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[Shri P. T. Leuva.] not have the necessity 
or the compulsion to take recourse to criminal 
activities. As we progress this problem would 
lose its importance. Because if the economic 
conditions are improved, then largely the 
problem of neglected children and of juvenile 
delinquents would diminish. Therefore with 
the passage of time, I have great hope that this 
problem will diminish gradually. This 
problem is not in the rural areas. This problem 
is generally concentrated only in urban cities 
and mostly in industrialised cities. Therefore 
the question of finance would not be of very 
great importance in view of the fact that these 
problems would be located in certain areas 
only and therefore the question of finance 
should not frighten the Government. With 
these words, Sir, I support this Bill. 

MR. DEPUTY CHAIRMAN: Dr. Shrimali. 

SHRI K. B. LALL (Bihar): May I not 
speak? 

MR. DEPUTY CHAIRMAN: I have called 
Dr. Shrimali to reply. We have got two more 
Bills. This is coming up again after the Select 
Committee. Then you can have your full say. 

THE PARLIAMENTARY SECRETARY 
TO THE MINISTER FOR EDUCATION (DR. 
K. L. SHRIMALI): Mr. Deputy Chairman. I do 
not like to take much time of the hon. 
Members now because the Bill is going to be 
referred to the Select Committee and I am 
quite sure that the Select Committee will give 
full consideration to the valuable suggestions 
which have been made by hon. Members. 
There is only one point to which I wish to 
refer. During the last few years, there has 
been a good deal of research ip the matter of 
juvenile delinquency. 
6  P.M. 

It is high time that we introduced some 
kind of legislation in our own country to 
reclaim the large number of juvenile 
delinquents who have become delinquents not 
because of any inherent defect but because of 
social conditions.    All     the    researches    
in 

recent times indicate that one of the major 
factors for juvenile delinquency is the 
environmental condition. A. broken home or 
poverty or ill health,. —these are some of the 
conditions which lead to all kinds of 
emotional difficulties and emotional 
disturbances: which ultimately lead to 
delinquency. If such children are put in proper 
environmental conditions or placed in arti 
educative atmosphere they change-their 
outlook and all those anti-social, 
characteristics disappear. In all civilised 
countries, there are legislations for reclaiming 
such children at an early age and I think, Sir, 
that it is high time that we also introduced this, 
legislation   in  our  own   country. 

I,   therefore,   move  that  the  motkj* which  
has  been  moved   by   the   hon. Education 
Minister to refer the Children Bill to a select 
committee might be passed. 

SHRI K. B. LALL: Sir, on a point 
of order..........  

MR. DEPUTY CHAIRMAN: There-is no 
point of order, Mr. Lall. 

SHRI K. B. LALL: I am standing: on  a  
point of order,  Sir. 

MR. DEPUTY CHAIRMAN: There is no 
point of order, Mr. Lall. I am. putting the 
question  to the House. 

SHRI K. B. LALL: Sir, this is a Money Bill 
and I want to know whether we have got the 
right to initiate it here. That was the point I 
was going to make. 

MR.  DEPUTY  CHAIRMAN:     There-is no  
point of order, Mr. Lall.    Order,    order.     You    
have    to    resume    your seat, Mr. Lall. Both 
of us cannot stand, toge'.her. 

SHRI K. B. LALL: I know, Sir; E 
was raising a point of order. You may 
rule that it is not a point of order- 
but .......  

MR.   DEPUTY   CHAIRMAN:    Order. j   
order.   Will the   hon. Member resume 
I   his seat? 
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SHRI   K.    B.    LALL:........... you    must 

at  least  hear me  first. 

MR. DEPUTY CHAIRMAN: I want you to 
resume your seat, Mr. Lall. Both of us cannot 
be standing in this House.    Please  resume  
your  seat. 

SHRI K. B. LALL: I am resuming my seat, 
Sir, but I want to know whether I am going te 
be heard. 

MR. DEPUTY CHAIRMAN: All that was 
required was the President's recommendation 
and it has been obtained. Please look at the 
last page. There is no point of order. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to provide for the care, 
protection, maintenance, welfare, training, 
education and rehabilitation of neglected 
children and juvenile delinquents in Part C 
States be referred to a Select Committee 
consisting of the following mrmbers: — 

Shrimati   Rukmini   Arundale, 
Dr.   Shrimati   Seeta   Parmanand, 
Shrimati  Violet  Alva, 
Kunwarani Vijaya Raje. 
Shri  Onkar  Nath. 
Shri  Lavji  Lakhamshi, 

,Shri J.  N.  Kaushal, 
Shri  T.   R.  Deogirikar, 
Shri  Rahmath-Ullah, 
Moulana M. Faruqi, 
Shri   Indra   Vidyavachaspati, 
Shri S. D. Misra, 
Dr.   K.  L.  Shrimali, 
Shri  Kishori  Ram. 
Shri H. C. Mathur, 
Shri Kishen Chand, 
Shri   S.   N.   Mazumdar, 
Shri Abdul Razak, 
Shri Amolakh Chand, 
Shri    K.    D.    Malaviya,    and The 
Mover." 

The motion was adopted. 

SHRI RAJENDRA PRATAP SINHA: Sir, I 
would like to make a statement 

MR. DEPUTY CHAIRMAN: Not at this  
stage. 

SHRI RAJENDRA PRATAP SINHA: A 
certain clarification I would like to-make. 

MR. DEPUTY CHAIRMAN: What is: it 
about? We have got other business to  go  
through. 

SHRI RAJENDRA PRATAP SINHA:: I will 
take hardly two minutes, with your 
permission. 

MR. DEPUTY CHAIRMAN: What ls it 
about, I want to know first. 

SHRI RAJENDRA PRATAP SINHA: It is 
regarding the allegation made by the other 
side, Sir, that the Opposition, has been 
inconsistent with regard to... 

MR. DEPUTY CHAIRMAN: All that is 
not necessary, Mr. Sinha. 

SHRI RAJENDRA PRATAP SINHA: They 
have said that we are participating in the 
Select Committee but we are not participating 
in the debate. Sir. There is nothing 
inconsistent about it. inasmuch as we are in 
full agreement   with  the   principle   of  the  
Bill.. 

MR. DEPUTY CHAIRMAN: You have  
said   that.  The  motion   is   over. 

SHRI RAJENDRA PRATAP SINHA.. I 
want to make it clear. Sir. 

MR. DEPUTY CHAIRMAN: Not at this 
stage. Even before you have made that 
statement for not participating in the  debate,   
which  is  enough. 

THE   CANTONMENTS   (AMENDMENT 
BILL, 1952 

THE DEPUTY MINISTER FOR DEFENCE 
(SARDAR S. S. MAJITHIA) : Sir,. I beg to move: 

"'That the following amendment made by 
the House of the People In  the   Bill  
further   to   amend   ther 


